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tShn Hathi] 
from the State Government and give 
it to the House later

Shri ftanga: What about sending 
experts from here’

Shri Hathi: Yes, if they want

Mr. Speaker. The Centre cannot be 
responsible for all projects, however 
big they may be The State Govern
ments are there The hon Minister 
has stated that the execution portion
ol the project xs undertaken purely 
by the State Government They have 
got their own engineers If any acci
dent has happened, however regret
table it may be that it should have 
happened, the hon Minister promis
ed to get some more information and 
keep us informed about this matter, 
because our monies are also involved 
in that Over and above that, I am not 
able to see what the Central Govern
ment can do If, however, it tianspir- 
es on investigation that on account of 
a faulty 1  ecommendation made by 
the Central Government it has hap 
pened, there is enough time for hon 
Members to take it up and say that 
the local engineers only adopted and 
tried to execute the advice given by 
the Central Government If the data 
given from here are false and there
fore it happened, the authorities here 
are responsible I am not suggesting 
any measures to be adopted There 
may be cases, however, where +hib 
may be the case Sometime ago there 
was a railway accident Some engi 

"neers said that the bridge ought to be 
dug deep and so on The Superinten
ding Engineer, without going to the 
site, said ‘No, no, it is not necessary 
This resulted in all the trouble, the 
bridge in Hyderabad being over
thrown There are cases where the 
Centre may be responsible But, so 
far as this matter is concerned, as at 
present advised, I do not agree that 
the Central Government is responsi
ble for the unfortunate accident that 
has happened.

Start Goray: Sir, the boa Minister 
has stated that he will give us some 
information I want him to take some 
action on his part

Mr. Speaker: I do not think 2 am 
called upon to give my consent to this 
adjournment motion.

A lleged suicide  by  a  f a m il y  do*
TO UNEMPLOYMENT

Mr. Speaker: I have received notice 
of another adjournment motion I am 
not allowing it but anyhow I want to 
bring it to the notice of the House 
It says

“In Bareilly, a district of U P  
a family of six persons have com
mitted suicide by taking poisoned 
food on account of unemployment 
due to which a serious situation 
has arisen ”

Unemployment is there all over 
India how is the Central Government 
responsible for that I do not think 1 
am called upon to give consent to this 
motion (Interruption1)

Shri S M. Banerjee (Kanpur) The 
Chief Minister of U P  has said that 
this is a political move The entire 
population of U P are facing starva 
tion and the Chief Minister, instead 
of taking preventive measures hab 
described the whole thing as a poll 
tical move The Food Minister of U P 
who was here, did not care to meet 
the Opposition Members and discuss 
all these matters with them It is a 
very serious situation and that is why 
we approach the Central Government
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Mr. Speaker: Order, order, I am not 
going into this matter
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Mr. Speaker: Order, order. It is
rather unfortunate. Somehow or 
other, it has developed into a sort of 
centralisation so far as food is con
cerned. If somebody dies of starvation 
then the Central Government is held 
responsible for not saving him and 
this matter comes up here. I am 
afraid some decentralisation is neces
sary.

So far as I am concerned, the 
trouble is to decide whether it is a 
purely State subject or a Central sub
ject. This difficulty comes in because 
the Centre is taking up a responsi
bility which it is not able to fulfil 
completely.

So far as food is concerned it has 
become a peculiar feature. It inci
dentally involves the question as to 
whether sufficient supply of food was 
there or not, and in spite of sufficient 
supply of food whether there was the 
purchasing capacity or not. All these 
matters are inter-related. Unless some 
demarcation is made viz. for what 
matters the Central Government is 
responsible and for what matters the 
State Governments are responsible, it 
is rather difficult for me to decide. I 
have found on occasions when some 
matter is rejected here, in the other 
House, the same matter is allowed to 
be discussed. These are matters which 
are rather complicated. I would like to 
have a discussion with the hon. Min
ister for Food as to which matters 
are purely State matters and which 
are not. Sometimes they are answer
ed and sometimes they are not. It is 
only for  that purpose that I have 
brought this before the House.
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There is the Chief Minister there and 
there is a Legislative Assembly con
sisting of more than 400 members.

Shri Jagdish Awasthl: Wht is tnJs 
House here for?

Mr. Speaker: Unemployment is a 
purely State subject and the Central 
Government is not responsible for 
that.

The Minister of Food and Agricul
ture (Shri A. P. Jain): Sir, I shall
only be too glad if there is a clear 
demarcation o f the responsibilities of 
the Centre and of the States in the 
matter of food and whatever assis
tance I can give in making such a 
demarcation will always beat your 
disposal. In fact, many times questions 
are allowed which are not exactly 
within the jurisdiction of the Central 
Government. We did not want to be 
discourteous and so we answered 
them. But, I think the time has come 
when there must be a demarcation of 
the responsibilities o f the Central and 
State Governments in this matter.

Mr. Speaker: So far as maters like 
food, health, education and irrigation 
are concerned, there must be a speci
fic demarcation as to what exactly 
the position of the Centre is. They 
have also sometimes to interfere and 
go to the help of the States. But that 
is taken advantage of and a number 
of questions are brought here; £nd 
it is rather difficult for me to allow 
or not to allow them.

But, so far as this matter is con
cerned, it is a matter of purely state 
policy and I am not giving consent 
to this adjournment motion.

Shri Mahanty (Dhenkanal): May I
make a submission?

Mr. Speaker: Papers to be laid on
the Tab.-?




